
ACT No. VII OF 1930. 

[PASSED BY TFJX INDIAN LEGISLATURE.] 

(Received the assent of the Governor Gene~al on, the 16th 
'Ma.~ch, 1930.) 

An Act further to amend the Indian Patents and Designs A& 
I 1911, for certain purposes. 

HEREAS it is expedient further to amend the Indian 
11 of 1911. w Patents and Designs Act, 1911, for the purposes here- 

inafter appearing; It is hereby enacted as follows':- 

1. (1) This Act may be called the Indian Patents aria short titleand 
commencement. 

Designs (Amendment) Act, 1930. 
r (2) It shall come into force on the 1st day of July, 1930. 

11 of-loll. 2. In  section 2 of the Indian Patents and Designs xc t ,  Amendment u sectlon 2 Aot 
I911 (hereinafter referred to as the said Kct),- TI of i d .  

1 (a) for clause (5) the followi~lg clause shall be substituted, 
?, namely : - 

" (5) ' aesign ' means only the features of shape, con- 
figuration, pattern or ornament applied to any article by any 
industrial process or means, whether manual, mechanical or 
chemical, separate or combined, which in the finished article 
appeal to and are judged solely by the eye; but does not 
include any mide or principle of construction or anything 
which is in substance a mere mechanical device, and does not 
include any trade mark as defined in section 478, or property 

xm oflaeo. mark as defined in section 479, of the Indian Penal Code : " ; 

(b) for clause (12) the following clanse shall be substi- 
tuted, 'namely : - 

I " (12) ' patentee ' means the 1,cr~on for the time being 
entered on the register of patents kept under this Act as the 

I .  grantee or proprietor of the patent: "; and 

(c) in clause (14), for the words " new and original " the 
words " new or original " shall be ~ubstituted. 

3. In  

'1 
Price J annq or Ilia. , 
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Amendment of 3. I n  section 5 of the said Act,-- seotion 6 Aot 
n of m i .  (a) in sub-section (I),- 

(i) in clause (b), the words " or relate to more than one 
invention " shall be omitted ; 

(ii) after clause (e) the following shall be inserted, 
namely : - 

(( or 

( f )  the specification relates to more than one invention," ; 
and 

(iii) the following proviso shall be added to the sub-section, 
namely : - 

" Provided that, when a specification comprises more 
than one invention, the application shall, if the 
Controller or the applicant so requires, be restricted 
to one invention and the other inventions may be 
made the subject-matter of fresh applications; and 
any such fresh application shall be proceeded with 
as a substantive application, but the Controller 
may, in his discretion, direct that any such fresh 
application made before the acceptance of tbe 
original application shall bear the date of the 
original application or such later date as he may 
fix, and the fresh application shall be deemed, for 
the purposes of this Act, to have been made on the ' 

date which it bears in accordance with such direc- 
tion." ; and 

(b) in sub-section (4), for thc proviso the lollowing pro- 
v i , ~  shall be snbstitnted, namely : - 

".Provided that where, before, 01. within three months 
after, the expiration of the said period of twelve 
months, a request is made to the Controller for 
an extension of time by any period not exceed- 
ing three months, the application shall, on pay- 
ment of the prescribed fee, be continued or revived, 
as the case may be, during, but not beyond, the 
period of extension so requested." 

Omlaeion OP 4. Section 8 of the said Act shall be omitted. 
aectlon 8 
from Act I1 
of 1911. 
Amendmentof 5. I n  sub-section (1) of section 9 of the said Act, for the 
aeotion 9, Aot 
I I O ~  1911. word " three " the word " four " shall be substituted. 

8. (1 )  'Bfter 
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OF 1930.1 Indian Patents an2 Designs (Amendment). 

6. ( I )  After sub-section ( I )  of section 10 of the said Act ime;;yzt~; 
the following sub-section shall be inserted, namely : - 11 of 1911. 

" ( I A  ) Notwithstanding anything contained in sub-section 
(I), where- 

(a) an applicant has agreed in writing that on the grant 
to him of a patent he will assign it to  another 
party or to a joint applicant and refuses to  proceed 
with the application, or 

( b )  disputes arise between joint applicants as to  proceed- 
ing with an application, 

the Controller, if he is satisfied of the existence of euch 
agreement or, in any otber case, that any joint applicant or 
appl'icants ought to  be allowed to proceed alone, may direct 
that such other party or joint applicant or applicants may 
prooed with the application accordingly and may grant a 
patent t o  him or them, as the case may be: 

Provided t h a t  

(i) the Controller shall not give any such direction until 
every party interested has had an opportunity of 
being heard by him, and 

(ii) an appeal from ally such direction shall lie to  the 
Governor General in  Council. " 

(2) I n  sub-section (2) of the same section,- , 

(i) in clause (6) of the proviso, the words " or by a sefer- 
ence under section 8," shall be omitted; and 

(ii) in clause (d ) ,  for the words " in consequence of the 
neglect or failure of the applicant to pay any fee " 
the words " for any reason " shall be substituted ; 
after the words " allowed by " the words " any 
of the foregoing provisions of " shall be inserted; 
and for the words " to such an extent as may be 
prescribed " the words " to the extent applied for 
but not exceeding three months " shall be substi- 
tuted. 

9. In  section 11 of the said Act, for the words " publica- section 11, A C ~  Of 

tion 01 the specification " the words " advertisement of the 'I Of 1911. 

acceptance of the application " shall be substituted. . . 

8. For sub-section (2)  of section 13 of the said Act the Amendlnent section IS, AGO of 

following sub-section shall be substituted, namely : - 11 of 1911. 

" (2) Where a patent has been revoked by the High Court 
on the ground thak i t  has been obtained in fraud of the true 

and 
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and first inventor, or where the grant of a patent has been 
refused by the Controller under section 9 on the ground stated 
in clause (a) of sub-section (I)  of that section, the Controller 
may, on the application of the true inventor or his legal 
representative or assign made in accordance with the provi- 
sions of this Act, grant to him a patent for the whole or any 
part  of the invention, and the patent so granted shall bear 
the same date a.s the patent so revoked or, in the case of a 
patent the  g ~ a n t  of which has been refused, the same date as 
would have been borne by the patent if it had been granted: 

Provided that  no suit shall be brought for any infringe- 
ment of the patent so granted committed before the actual 
date when such patent was granted." 

Amendment of 9. I n  section 14 of the said Act,- seotion 14 Aot 
rI of 1911: (a) in Aub-section (I),  for the word " fourteen " the woid 

" sixteen " shall be substituted; 

(b) after the same snb-section the following sub-sections 
shall be inserted, namely :- 

" (IA) Any patent the original term of which had not 
expired on or before the 1st day of July,  1930, 
shall have effect as if the term mentioned therein 
was sixteen years illstead of fourteen years, and 
any license existing a t  that  date which has been 
grante'd for the term of the patent shall be 
treated as having been granted for the term as 
so extended if the licensee so desires. 

(IB)  Where any party to a contract with the patentee 
or any other person entered into belore the 1st 
day of January, 1930, is subjected t.o loss or 
liability by reason of thc exteilsiou of the term 
of any patent under this section, any District 
Court having jurisdiction may deteriliiile in 
what manner and by which parties such loss or 
liability shall be borne."; and 

(c) in sub-section (2) ,  for the proviso the follnwing pro- 
viso shall be substituted, namely :- 

(' Provided that  where the patentee, before, or within 
three months after, the expiration of the time for 
payment, applies to the Controller for an exten- 
sion of time by any period 11at exceeding three 

I months, 
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months, the patent shall, on payment of such 
additional fee as rimy. be prescribed, be con- 
tinued 'or revived, as the case may be, during, 
but not  beyond, the periocl of extension applied 
for." 

10. I n  sectioli 15 of the said Act,-- Amendment or 
scotlon 16, Aat 
I1 Of 1011. 

(a) in sub-section ( . I ) ,  the words " after a&ertising in  the 
prescribed manner his intention to do so," shall 
be omitted; and after the words " prescribed fee '2 

the following shall be added, namely :- 

" and must be advertised by the patentee within the 
prescribed time and in the prescribed manner "; 

(b) in sub-section (Z)., after the word " may " the words 
" within such time as may be prescribed and on 
payment of the prescribed fee," shall be inserted ; 
and 

(c) in sub-section (6), for the words " seven " and " four- 
teen " the words " five " and " ten " shall be sub- 
stituted, respectively. 

11. After section 15 of the said Act the following section Insortionof 

shall be inserted, namely : - new seotlon 
164 In Act I1 
of 1911. -~ 

. .  . " L5A. (1) Where a patent for an invention has been ~atentsot  
addltfon. 

applied for or granted, and the applicant or the patentee, as 
t.he case may be, applies for a further patent in respect of any 
improvement in or modification of the invention, he may in 
h.is application for the further patent request that the term 
limitedin that patent for the duration thereof be the same as 
that of the original patent. or so muill of that term as is 
unexpired, and, if he does so ,  a patent (hereinafter referred 
to as a patent of addition) may be granted for such term as 
aforesaid. 

( 2 )  Save as otherwise expressly ~rovided by this Act, a 
patent of addition shall remain in force as long as the patent 
for the original irlvention remains in force, but no longer, 

I and in rcspect of a patcnt of addit,ion no fees shall be payable 
for renewal : 

Provided that if the patent for the original invention is 
revoked, then the patent of adclition shall, if the authority 
by whicl~ i t  is revoked so orders, become an independent pakent, 

and 
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and the fees payable, and the dates when they bccome pay- 
able, shall be determined by its date, but its duration shall 
not exceed the unexpired term of the patent for the original 
invention. 

(3) The grant of a patent of addition shall be conclusive 
evidence that the invention is a proper subject for a patent 
of addition, an,d the validity of the patent shall not be ques- 
tioned on the ground that the invention ought to have been 
the subject of an independent patent." 

Alnendmentof 12. In section 18 of the said Act, after the word " dis- 
section 18, Aot 
~1of1811. claimer " the words ", correction or explanation " shall be 

inserted. 

Amendmentof 13. I n  section 19 of the said Act, for the words " before 
aectlon l D ,  Act 
11 oi 1811. the disclaimer, correction or explanation " the words " before 

the date of the decision allowing the a,mendment " r~hall be 
. substituted. 

Amendmentof 14. I n  sub-section (4)  of section 20 of the said Act, the 
aeotion 20, Act 
rr of 1911 words " and, unless such copies have been so supplied, such 

deeds, licenses or other documents shall not he received as 
evidence of any transaction affecting a patent " shall be 
omitted. 

subst~tut ioo~i  15. For section 21 of the said Act the following section8 
new sections 
for section 21 shall be substituted, namely : - 
A C ~  II of id.  

patent to bind " 21. (1) Subject to the other provisions of this section, 
Crown. 

a patent shall have to all intents the like effect as against His 
Majesty the King as it has against a subject. 

(2)  The officers or authorities administering any depart- 
ment of the service of His Majesty may, by themselves or by 
~ u c h  of their agents, contractors or others as may be autho- 
rised in writing by them, at any time after the application, 
and after giving notice to the applicant or patentee, make, 
use or exercise the invention for the service of the Crown on 
such tenas as may, either befoi~e or after the use thereof, 
be agreed on, with the approval of the Governor Generd in 
Council, between such officers or authorities and the applicant 
or patentee, or, in default of agreement, as may be settled in 
the manner hereinafter providetl. And the terms of any agree- 
ment or license concluded between the applicant or patentee 
and any person other than such oficers or authoritics, shall 
be inoperative so far as concerns the making, use or exercise 
of the invention for the service of the Crown. 

(3) Where 
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: rities adlninistering any department of the ~ervice  , of :His 
Ma:j esty (such. illvention' not ha'ving been communicated direct- 
ly or indirectly by the applicant or- patentee), such officers or 

, :.tuthorities;' or such of their -agents, contractors, or others, as 

therefor, or a s  t o  the existence or scope of any record.or t r i a l - .  
.as aforesaid; the matter shall be referred to t h e  High Court' 
f o r  decision,: who shall h &  power to refer the whole matter : 

or any qbeation or issue of fact arising thereon t o  be tried . .'.. . '  :' . ' .  

, to be connected wit11 work done in  the course of such service, 
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Council after hearing the applicant or patentee and any o$her 
person having an interesl in the invention or patent. 

(5) The right to use an invention for the services of 'lhe 
Crown under the pmvisions of this sectioh, or any provisions 
for which this section is substituted, shall include, and shall 
be deemed always to have included, the power to sell any 
articles made in pursuance of such right which are no longer 
lQequired for the services of the Crown. 

(6) Nothing in this section shall affect the right of the 
Crowd or of any person deriving title directly or indirectly 
from the Crown to sell or use any articles forfeited under any 
law for the time being in force relating to customs or excise. 

of any patent obtained or to be obtained. for the invelition; 
and the Se,cretary of State for India in Council may be a party , 

to the assignment. 

(2) The assignment shall effectually vest the benefit of the 
invention and patent in the Secretary of State for India in 
Council on behalf of His Majesty, and all covenants and agree- 
ments therein contained for keeping the invention secret and ' 

(3) Where any such assignment has been made, the 
Governor General in Council may, a t  any tiine before the 
publication of the specification, certify to the Gontroller that, 
in the interest of the public service, the partibulars of the 
invention and of the manlier in  which i t  is to be performed 

. ~hould  be kept secret. , 

(4) If the Governor General in Connoil'so certify, the all- 
plication and specifications, with the drawings (if any) and 
any amendment of the specificalion and any copies of such 
documents and drawings, shall, instead of being left in the 
ordinary manner at  the Patent Office, be delivered lo the 
Controller in a packet sealed by authority o l  the Govei-nor ' ' 

General in Council. 



018 1930.1 Indid.1~ Patents a~id Designs (Ametdment), 

(5) The packet shall, until the expiration of the term dur; 
ing which a patent for the invention may bc in force, be kept 
sealed by the Controller, and shall not be opened save under 
the authority of an order 01 the Governor General in Council. 

(6) The sealed packet shall be delivered at  any time during 
the continuance of the patent to any person authorised by the 
Goverhor Genera81 in Council to receive it,  and shall, i f  
returhed to the Controller, be again kept sealed by him. 

(7) On the expiration of the term of the patent, the sealed 
packet shall be delivered to  the Governor General in Council. 

(8) Where the Governor General in Council certifies as 
aforesaid after an application for a patent has been left a t  the 
lJatent Office but before the pnblicatioq of the specification, 
the application and specifications, with the drawings (if any), 
shall be forthwith placed in a packet sealed by authority of 
the Controller, and the packet shall be subject to the foregoing 
provisions respecting a packet sealed by authority of the 
Governor General in Council. 

(9) No proceeding by petition or otherwise shall lie for 
revocation of a patent granted for an invention in relation to 
which a certificate has been given by the Governor General 
in  Council as aforesaid. 

(10) No copy of any specification or other 'document or 
drawing, by this section required to be placed in a sealed 
packet, shd l  in any manner whatever be published or open 
to the inspection of the public, but, save as otherwise provided 
in this section, the provisions of this Act shall apply in 
respect of any such invention and patent as aforesaid. 

(11) The Governor General in Council may a t  any time 
waive the benefit of this section with respect to any particular 
invention, and the specifications, documents and drawings 
shall be thenceforth kept and dealt with in the ordinary way. 

(12) The communication of any invention for any im- 
~rovement in instruments or munitions of war to the Secre- 
tary of State for India in  Council or the Governor General 
in Council or to any person or persons authorised by the 
Secretary of State for India in Council or the Governor 
General in Council t o  investigate the same or the merits there- 
of, shall not, nor shall anything done for the purposes of the 
investigation, be deemed use or publication of such invention 

00 

9 



Indian Patents and Desig f t s  (Amendment). [ACT VIP 

80 as to prejudice the grant or validity of any patent for the 
same." 

Amendment of 16. I n  section 22 of the xaid Aot,,-- 
sectlon 22, Act 
11 of 1911. (a)  in sub-section ( I ) ,  for the words " the reasonable 

requhements of the public with respect to a patented inven- 
tion have not been satisfied " the words " the demand for a 
patented article in Britisll India is not being met ' to an 
adequate extent and on reasoi>ahle tenns " shall be suhqti- 
tnted ; 

(b) in sub-section (4) ,  for the words " the reasonable 
requirements of the public with reference to the patented 
invention have not been satisfied " the words " the demand 
for the patented article in  British India is not being met to 
an adequate extent gnd on reasonable terms " shall be sub- 
stituted; and for the words " the reasonable requirements of 
the public will not be satisfied " the words " the demand will 
not be adequately met " shall be substituted;. 

(c) in sub-section (5),- 
(7:) for the words " the reasonable requirements of the 

public shall not be deemed t o  have been satisfied " 
the words " the demand for a patented article shall 
not be deemed to have been met to an adequate 
extent .and on reasonable terms " shall he substi- 
tuted ; 

(ii) in clause (a ) ,  the words " or the demand for the 
patented article or the article produced by the 
patented process is not reasonably met " shell be 
omitted; and 

(iii) in clause (b), the words " before or after the com- 
mencement of this Act " shall be omitted; and 

(d) sub-section (6) shall be omitted. 

Amendment of 17. I n  section 23 of the said Act,- 
seotlon 23, Act 
11-of 1911. (a) in sub-section ( I ) ,  for the words " for the revocation 

of the patent " the words " for relief under this section " 
shall be substituted ; and 

(b) in sub-section (2)) after the words ( '  may make an 
order " the letter and brackets " (a) " shall be inserted, and 
after clause (ii) the following shall be added, namely :- 

r r  or < 

(b) ordering the patentee to grant a license to the appli- 
cant which may be a license exclusive to him or otherwise as 
the Governor General in Council may direct." 

18. After 

10 
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18. After section 23 of the said Act the following section Inserttonot. 
new section 

shall be inserted, namely :- Z ~ A  In A C ~  TI 
of 1911. 

" %A. An order of the High C!ourt under section 22 or OporaLtunoC 
order under 

of the Governor General in Council under section 22 or sec- ;;;k;onn.or 
tion 23, directing the g r a d  of any license, shall, without pre- 
judice to any other' method of enforcement, operate as if it 
were embodied in a deed granting a license anrl  exec~~ted  by 
the patentee ancl all other necessary parties." 

19. I n  clause (g) of sub-section (1) of section 26 of the A mendment of 
sectlon 20 Act 

saicl Act, for the words " a part ", in both places where they IIof 1 ~ 1 1 :  

occur, the words " the whole or a part " shall be substituted. 

20. I n  sub-section (1) of section 35 of the said Act, for An~ondmentof 
section 35, Act the words " either of " the word " all " shall be substituted. 11 of 1911. 

21. After section 35 of the said Act the followine: section Inserttonof " new section 
shall be inserted, namely : - 3 6 6  LU A C ~  11 

of 191 1. 

" 36A. Notwithstanding anything contained in section Grant of relfef 
In reapect of 

19, if the Court in any action for infringement of a patent padcnlar 
clcims. 

finds that any one or more of the claims in the specification 
in respect of-which the  infringement is alleged are valid, it 
may, spbject to its discretion a.s to costs and as to the date 
from which damages should be reckoned and to such terms as 
to amendment as  it may deem desirable, grant relief in respect 
of any of such claims which are infringed without regard to 
the invalidity of any other claim in the specification. I n  
exercising such discretion the Court may take into con s~ 'd era- 
tion the conduct of the parties in inserting such invalid claims . 
in the specification or permitting them to remain there." 

22. I n  section 36 of the said ,4ct,-- Amendmcnt of 
section 36, Act 1 

(1) for the words " to be the patentee of an invention " 
the words " to have an interest in a patent " shall be sub- 
stituted ; I 

(2) for the words " any legal rights of the person making 
such threats " the words " the patent " shall be substituted; 
and 

(3) for the proviso the following shall be substituted, 
namely : - 

" Provided that  this section shall not apply if an action 
for infringement of the patent is commenced and prosecuted 
with d u e  diligence. " 

23. I n  

11 
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23. I n  section 44 of the said 'Act,-- 

use (a) ,  for the wo~da " new and original d 
new or original design " shall be subst' 

(2)  after clause ( 1 ) )  the following proviso shall be addccl, 
llamely : - 

" Provided that such subsequent registration shall not 
extend the period of copyright in the design beyond t l t d  
arising from previous registration." 

new sectiorrs 24. After section 51 of the said Act the following sectior~s 
and shall be inserted, namely : - 

in  Act I1 of 

Cancellation of " 61A. (1) Any person interested may present a petition 
registration. 

for the cancellation of the registration of a design- 
(a) a t  any time after the registration of the  design, to 

the High Court on any of the  following grounds, 
namely : - 

(i) that  the design has been previously registered in I 

British India;  or 7 i 

(ii) that i t  has been published in British India prior I 

to the date of registration; or 
(iii) that; the design is  not a new or original design; 

or 
. . 

(b) within one year from the date of the  .registration, to 
the Controller on either of the grounds specified 
in  sub-clauses (i) and (ii) of clause (a). 

(2) An appeal shall lie from any order of the Controller 
under this section to the High Court, and the Controller may 
a t  any time refer any such petition to the High Court, and tho 
High Court shall decide any petition so referred. 

Reaistratlonof 51B. The provisions of section 21 shall apply to registered 
daigns to bind 
thecrown. designs as if those provisions were re-enacted herein and in 

terms made applicable to registered designs." 
Amendmentof 25. I n  section 62 of the  said Act, clause (b) ~ 1 1 ~ 1 1  be 
aertion 62, Act 
11 of 1911. omitted. 

Alnendluentof 26. I n  section 63 of the said ActJ- 
section 83, Act ,i 
11 of 1011. (a)  for sub-sections ( I )  and (2) the following sub-sections I I 

I 
k, shall be substituted, namely : - i \  
" .  '$ 

" ( I )  Where a person becomes entitled by assignment, 1 .?.. <i.! 
transmission or other operation of law to a patent fi. ?a 

S?. 

or & 
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or to the copyright in a registered design, he may 
make a p p l i c a t i ~ ~  to the Controller to register his 
title, and $he Controller shall, on receipt of suoh 
application and on proof of title to his satisfaction, 
register hinz as the proprietor of such patent or 
design, and shall cause an entry to be made in the 
prescribed manner in the register of the assign- 
ment, transmission or other instrument afiecting 
the title. 

(2) Where any person becomes entitled as mortgagee, 
licensee or otherwise t o  any interest in a patent or 
registered design, he may make application to the 
Controller to register his title, and the Controller 
shall, on receipt of such application and on proof 
of title to his 'satisfaction, cause notice of the in- 
terest to be entered in the prescribed manner in 
the register of patents or designs, as the case may 
be, with particulars of the instrument, if any, 
creating such interest." ; and 

( b )  after sub-section (3) the following sub-section shall be 
added, nainely : - 

" (4) Except in the case of an application made under 
section 64, a document or instrument, in respeot 
of which no entry has been made in the register in 
accordance with the provisions of sub-sections (I) 
and (2) shall not be admitted in evidence in any 
Court in proof of the title to a pakent or to copy- 
right in a design or to any interest therein, un- 
less the Court, for reasons to be recorded in writ- 
ing, otherwise directs." 

27. I n  section 64 of the said Xct,- Alnendment sectfon 64, ~ c t  of 
(a) in sub-section ( I ) ,  for the words " A High Court " lloflO1l- 

the words " The Controller " a,nd for the mords 
" as it may thinlr fit " the mords " as he thinks 
fit and rectify the register accordingly " shall be 
substituted, respectively ; 

(b) in sub-section (Z), fo r  t h e  W O I ' ~  " Court " the word 
" Controller " shall Be subs' tituted; 

(c) for sub-section (3) the following sub-section shall be 
substituted, namely : - 

" (3) An. appeal shall lie to the High Court from any 
order of the Controller under this section; and 

the 
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the Controller may refer any application under 
this section to the High Court for decision, and 
the High Court shall di~pose of any application 
SO referred." ; and. 

(d) for sub-section (5) the following sub-section shall be 
substituted, namely : - 

" (5) Nothing in this section shall be deemed to em- 
power the Controller- 

(a) t o  rectify the register of patents, or to decide 
any question relating to a patent, otherwise 
than for the purpose of correcting a mistake 
of fact apparent from a reference either to 
the patent itself or to some order of a com- 
petent authority . made under any other 
provision of this Act, OF 

( b )  to make any such order cancelling the regia- 
tration of a design as is provided for in 
section 518." 

Amendmentof 28. Section 69 of the said Act shall be re-numbered as 
sectlon 69, Act 
I Io f  1911. sub-section (1) of that section, and to that section as so re- 

numbered the following sub-section shall be added, namely : 
" (2) An appeal shall lie to the Governor General in 

Council from an order of the Controller under this section." 

Amendmentof 89. I n  section 70 of the said Act, for the word " two ", 
sectlon 70, Act 
n o f i ~ i i .  in both places where 'it occurs, the word " three " shall be 

substituted. 
Insertion of 
new section 
74A in Act LI 
of 1911. 
Secdty  for 

30. After section 74 of tho said Act the following sectioil 
shall be inserted, namely : - 

" 74A. m e r e  a person giving notice of any opposition 
M)s~S. under this Act or giving notice to the Court of appeal from 

any decision of the Controller under this Act, neither resides 
nor carries on business in British India, the Controller or the 
Court, as the case may be, may require such person to give 
security for the payment of dl costs incurred and likely to be 
incurred in the proceedings or appeal, as the case inay be, 
and, in default of such security being given, may ctisal1.0~ 
Ihe opposition or dismiss the appeal." 

Amendmentof 81. I n  section 77 of the said Act,- 
aectlon 77, Act 
II of 1911. (I) after clause (e) of sub-section (I) tho following clauses 

shall be inserted, namely :- 
" (ee) for the manner in which fees leviable under this 

'Act may bo paid; 
(eee) for 
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(eee) for ensuring secrecy with respect to patents to which 
section 21A applies ;" ; and 

(2) after sub-section (2) the following sub-section shall be 
inserted, namely : - 

" (2A) Nothing in sub-section (2) shall apply in the case 
of rules made for the purpose specified in clause (eae) of sub- 
section (I); and any such rules may modify any of the pro- 
visions of this Act so far as may be necessary for that pur- 
pose.') 6, 

32. I n  section 78A of the said Act,-- Amendment section 78A. of 

(I) in clause (a) of the proviso to sub-section (I), for the Act TI of 1911. 

word " four " the word " six " shall be substituted; and 

(2) in sub-section (4),  after the words " His Majesty's 
dominions ", where they first occur, the words " or of any 
State in India", and after those words where they occur for 
the second time, the words " or in that State, as the case may 
be," shall be inserted. 

33. I n  the Schedule to the said Act, in the entry specify- Amendlucnt the Schedule of 

ing the fee payable before the expiration of the 8th year f~.om E,"zt TT Of 

the date of a patent, for the figures " 50 " the figures " 100 " 
shall be substituted, and for the last five entries the fol- 
lowing shall be substituted, namely : - 

" Before the expiration of the 12th year from the 
date of the patent . . . . . .  

Before the expiration of the 13th year from tho 
date of the patent . . . . . .  

Before the expiration of the 14th year from the 
date of the patent . . . . . .  

Refore the expiration of the 15th year from the 
date of the patent . . . . . .  

Provided t11;Lt the fees for two or more years may 
be paid in advance. 

O n  application to  extend the term of a patent . 
Before the expiration of each year of the extended 

term of a patent or of a new patent granted 
n n d e r ~ w t i o n 1 5  . . . . . .  

On application for registration of a design . . 


